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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
(CZ) AT BHOPAL (MP)
I.A. No.103./2024

In

ORIGINAL APPLICATION NO. 97 OF 2022

IN THE MATTER OF:

KAMAL TIWARLT ... APPLICANT

UNION OF INDIA & ORS.  ................ RESPONDENTS

APPLICATION UNDER ORDER XI RULE 12 OF CPC FOR
DIRECTION FOR DISCOVERY OF DOCUMENTS

MOST RESPECTFULLY SHOWETH:

The humble Applicant/Respondent no. 8 & 9 RIICO, Rajasthan

submits as follows: -

1. That, the instant application is pending adjudication
before this Hon'ble Tribunal.

2. That, the matter concers issue regarding Forest and
Revenue land allegedly within the periphery of Nahargarh
Wildlife Sanctuary under the Wild Life (Protection) Act,
1972. It is pertinent to mention here that the boundary
relating to the Nahargarh Wildlife Sanctuary is not clear
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since no demarcation of the land as Forest or Revunue in
question has been done by the Respondent No. 4, 5, 6 and
7. It was earlier directed by this Hon’ble Tribunal also on
dated 31.08.2023 “if there is any matter with regard to the
demarcation of the land, the District Magistrate is further
directed to immediately demarcate the land within 15 days
by way of deputing revenue officials and ensure to remove
the encroachment immediately.” But till now, due to non-
disclosure of actual map of Nahargarh Wildlife Sanctuary
as well as survey nos., by the forest department the work
is incomplete.

. That, the Respondent officials well aware about the fact
regarding some portion which was allotted to the
Applicant/RIICO, i.e., Khasra No. 3, Gram Kookerkheda
Bir Papad, whereof this land has been claimed by the
forest department which is adjacent to Khasra No. 10 Gair
Mumkin Naala. However, we reiterate that we have not
encroached any forest land. It is necessary to get the
clarification regarding details of Survey Nos. and map
notified on dated 22.09.1980 for preparing the boundary of
Nahargarh Wildlife Sanctuary. Therefore, it is necessary to
disclose the actual map along with survey nos. based upon
the KML File was prepared which is in possession of Forest
Department.

. That, however, the Applicant/Respondent No. 8 & 9 RIICO
has vide letter dated 08.12.2023 and even after this
continuously written letter making communications with
the Forest officials for disclosure of such map with Survey

Nos. to resettle the issue with regard to land dispute at the
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6.

7.
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earliest. But no response, received nor such map and
survey nos. has been disclosed by the Forest Department.
Copy of communications made to Respondent No. 7 Dy.
Conservator of Forest, to provide a copy of Naksha (Map)
along with survey nos. of Nahargarh Wildlife Sanctuary as
well as Eco-Senstive Zone map is attached for reference by
this Hon’ble Tribunal as ANNEXURE R-8/1.

That, without demarcation it is difficult to ascertain the
area falling in the forest or revenue land adjacent to
Nahargarh Wildlife Sanctuary.

That, without having actual map and material on record to
settle the issue before this Hon’ble Tribunal, it will be
difficult to ascertain the area as well as boundary
pertaining to forest and revenue land. The fact of the case
is that the contention of Applicant/ Respondent No. 8 & 9
from the beginning is that the land is of revenue which was
duly transferred in favour of RIICO in year 1971. Hence,
the allegation of land being a forest land is unfounded,
incorrect. Therefore, in the interest of justice it will be
prudent to call for the actual map of Nahargarh Wildlife
Sanctuary including Survey Nos, which is necessary for
fairly disposing of the present matter.

That, when left with no option, the Applicant/Respondent
No. 8 & 9 also wrote a letter to the Collector, Jaipur
Respondent No. 3, to demarcate the land between the
survey no. 3 Village Bir Papad and survey no. 10 Gair
mumkin Naala so as to delineate the issue. But
surprisingly till date no demarcation of land has been done

by the Revenue Department. Therefore, it is necessary that
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direction for discovery of forest map be made in the
interest of justice.
8. That, an affidavit is also being filed in support of the

application.
PRAYER

In view of the above facts and circumstances, it is therefore,
most respectfully prayed that this Hon’ble Tribunal may be
pleased to allow the application and direct the Respondent
No. 4, 5, 6 & 7 to produce actual map and survey nos. of
Nahargarh Wildlife Sanctuary and eco-sensitive zone, being
necessary to fairly dispose the present matter, in the interest

of justice.

Filed By
[Applicant/Respondent No 8 & 9 RIICO]

Date: 24/09/2024 N (
Place: Bhopal @M\"M\WO_

(Om Shanker Shrivastava, Advocate)
[Counsel for RIICO]

OMSLAWHOUSE: R-52, Zone-II, MP Nagar
Bhopal -11 (MP) Ph:-7869911990/

Email:- omslawhouse l@gmail.com
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
CZ BENCH AT BHOPAL (M.P).
I.A. No1.03/2024
In
0.A. No. 97 of 2022

APPLICANT ..., KAMAL TIWARI
VERSUS
RESPONDENT(S) ....... UNION OF INDIA & ORS.
AFFIDAVIT

I, K.K. Kothari, S/o Shri. Fatel Lal Age 56 Years, Sr. Dy. General
Manager, RIICO, Jaipur (North), VKI Area, Jaipur do hereby
solemnly affirm on oath and state as under:

1. That, the deponent being OIC is authorized on behalf of
RIICO for filing the instant application and is well acquainted
with the facts of the case.

2. That, the application is drafted on deponent's instructions by
deponent's Counsel. The deponent has read and understood

—~ _the same, which are true and correct. Para 1 to all of the

’?y

companylng submission and prayer clause are true to the

f: of the deponent's personal knowledge.

AK \I\‘h“s _
AQ) ““‘“"3 t this affidavit is executed in support of the application
2 pp.
\?\\___ﬁfp’. [$)3 led herewith. .
;{ﬁs % s ,‘:aeﬂ%\
g DEPONENT. -
Y Sr. Dy General Manager
\5%“ VERIFICATION RIICO V.K.LA.

JAIPUR (NORTH
i&ytﬁb«aﬁoﬁfle deponent, do hereby verify that the conter(lts of )ch1s|

davit from paragraphs 1 to 3 are true based on available
ocuments on record and to my personal knowledge and belief.
Signed and verified on this .... day of September 2024 at Jaipur.

Y I-“" : Mm'
(3 B Sr. &Demager
: RIICO VKIA.

b JAlPUB_ﬁlQBTH) ‘

\
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987 ANNEXURE R-8/1 6

Rajasthan State Industrial Development
& Investment Corporation Limited
R“co VEARS OF (A Rajasthan Government Undertaking)
SR RARATIA Road No. 5, V.K.I. Area, JAIPUR-302013
6RO WITH RAJASTHAN CIN No.: U13100RJ1969SGC001263
Rg. AD GSTIN: 08AABCR4695J1ZW
E-mail : jaipurnorth@riico.co.in
No. U/(13)12023-24/ Y § é 9
Date: 0 3 \ l ‘L& 'LS .
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{”% Rajasthan State Industrial Development

”»:T & & Investment Corporation Limited
“co L YEARSOF 6 (A Rajasthan Government Undertaking)
6ROL WITH RAJRSTHAN THE MAHATMA Road No. 5, V.K.L Area, JAIPUR-302013

CIN No.: U13100RJ1969SGC001263
GSTIN: 0BAABCR4695J1ZW
E-mail : jaipurnorth@riico.co.in
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{ ? Rajasthan State Industrial Development
L%L@% & Investment Corporation Limited
R“co Wysror (A Rajasthan Government Undertaking)
THE HAHKTHA Road No. 5, V.K.I. Area, JAIPUR-30201 3
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\ ) .fjfsg: i Rajasthan State Industrial Decvelopment
< ﬁ@:;a. I é‘% & Investment Corporation Limitcd
1N (A Rajasthan Government Undertaking)
R | C e Road No. 5, V.K.I. Arca, JAIPUR-302013
GROW WITH RAJASTHAN Phone : (0141) — 2330540, Fax : 2333863

CIN No.: UI3100RJ1969SGC001263
GSTIN: 08BAABCR4695J17ZW
Ii-mail : jaipurnorth@riico.co.in

No. U/(13)/2024-25/
Datc: _Jﬂﬂ‘\

24)ed 2024

Y o G (a9 wia),
fafeamr,
TN |

fve T wshw BRa @R (TTONEY) ERT weReT WeAr 97 /2022, HHel
RER) T TSg WOHR T 34 ¥ TRka 3fafky andwr fase 31.082023 1

AT & BH H|
REIER

SRIFT Avararta fees 2 5 aa Iy R &ifdeRer (Tefidl) gRT gavoT
TRET 97 /2022, HH fqaTS) I Y WGR T 3 H wiRke FaRa e feAw
31082023 1 IquIEr # aielfe & fawaent @1 e oy i @1 smafed
TRRT R 3 U4 @ERT F 10 AR gAMBA e (@7 o), um-dis uue @ 5
S T B <roTed fET @) #7EE A fhd o g S ye fbd T ¥ f -

“We direct the Collector, Jaipur to immediately remove encroachment and ensure that
no industrial untreated water is discharged into the Nahargarh Wildlife Sanctuary and
adversely affecting the wildlife & the environment. If there is any matter with regard
to the demarcation of the land, the District Magistratc is further dirccted to
immediately demarcate the land within 15 days by way of deputing revenue officials
and ensure to remove the encroachment immediately.

HFEE TOld) T gRT IR AMRE e 31082023 B B A WHiwA BT IR
IO T g 15 feawt W Rpar ST o freg e Sa wiide &1 Pl e
R o T 2| AT G, e g g aew RAid 25002028 @ WA
RT3 avgRafy RAE 2 P afdieiRal @ we &l @ o fda -

1. Representative from MoEIFF&CC

2. Representative from the Additional Chief Secretary, Forest and Wildlife,
Govt. of Rajasthan

3. One representative from Principal Chief Conservator of Forest, Govt. of
Rajasthan.

4. One representative from State Pollution Control Board, Rajasthan

a“—‘“‘ﬁ
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o Iy ERT WERT TR 3 B YA W A o e Aren fFHfer anfe s drat oy
PR AR TSN AT B e U SHTRSTTe Wi UH W 97 /2022
(e R T RG W9 T o) TR @) Rt weft g wee
TS @ wHeT QT gRT & AT B A WR gt el i i S
iR el e o fn § fefis gl g R a8 9 @
Ty 3 wrefer o e T T R
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M Gmall Adv Om Shrivastava <omslawhouse1@gmail.com>
IA in OA 97 of 2022

1 message

Adv Om Shrivastava <omslawhouse1@gmail.com> Wed, Sep 25, 2024 at 11:49 AM

To: shoeb khan <shoebkh@gmail.com>, arvindsoni_lawyer@yahoo.com, Ad Krishan Sharma <advocatekrishana@gmail.com>
Bcc: jaipurnorth@riico.co.in, shashikant@riico.co.in

Pls find enclosed the IA in OA 97 of 2022

Om Shanker Shrivastava, Advocate
OMSLAWHOUSE

R-52, Shivlok Parishar

MP Nagar,Zone-Il, Bhopal (MP)PIN: 462011
Reach@7869911990/ 9300803211

[This communication contains information which is confidential and may also be legally privileged. It is for the exclusive use of the intended recipient/s. If you have
received this communication in error, please delete the email and destroy any copies of it.]

FUTT 3T 3-7 o I I Tget TaiaR0r IR IR o, 91 e i S1a<as 1 81 59 3-7a 1 fife 1 &, YR T1Y, Jef 71y

E | A Final.pdf
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https://mail.google.com/mail/u/1/?ui=2&ik=6a4ed528c8&view=att&th=19227d5b47fce964&attid=0.1&disp=attd&realattid=f_m1hh62vx0&safe=1&zw
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